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ey 31X A /Appellant by : Ms. Amrin Pathan, A.R.
geaff #r 3% A/Respondentby : | Shri V. K. Mangla, Sr. DR

Date of Hearing 12/02/2024
Date of Pronouncement 14/02/2024
ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the instance of theeasse is
directed against the order dated 29.09.2023 padsedihe
National Faceless Appeal Centre (NFAC), Delhi, argsout of
the order dated 18.12.2018 passed by the ITO, WHdd{3),
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Vadodara, under Section 143(3) of the Income Tax A861,
(hereinafter referred to as ‘the Act’) for Assessm&ear 2016-17.

2. The appellant has come up in appeal against dider
passed by the NFAC, Delhi dated 29.09.2023 for A2916-17
which is admittedly ex parte one. In fact, the apant was
issued notice only on 12.09.2023 informing the daténearing
of the matter on 19.03.2023. Before that the nrattas fixed
for hearing on 25.03.2021 by and under the noticged
15.03.2021, which was during the Covid period aredhdte, the
matter could not be represented by the appellarcbsinsel
before the Ld. CIT(A). She, therefore, prays f@tteng aside
the issue to the file of the Ld. CIT(A) for adjuditon of the
issue afresh which with all his fairness not beguntroverted
by the Ld. DR.

3. Having heard the Ld. Counsels appearing for plaeties
and having regard to the facts and circumstanceshefcase,
particularly, the order impugned, from where itlegfts that no
proper opportunity of being heard to the appellawas given,
and therefore, in order to prevent the miscarriajejustice,
we set aside the issue to the file of the Ld. CIY(for
considering the same afresh on merit and to pasesasoned

order upon granting an opportunity of being headl the
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assessee and considering the evidence on recohyrother
evidence which the assessee may choose to fildattime of

hearing of the matter. The Ld. CIT(A) is directéd pass

order strictly in accordance with law.

4. In the result, the appeal preferred by the assesis

allowed for statistical purposes.

| This Order pronounced on  14/02/2024 |

Sd/- Sd/-
(WASEEM AHMED) (MADHUMITA ROY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Ahmedabad; Dated 14/02/2024
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